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THE STATE AGRICULTURAL CREDIT CORPORATIONS
ACT, 1968

No. 60 OF I968

[29th December, 1968.]

An Act to provide for the establishment in the States and Union
“territories of Agricultural Credit Corporations and for matters
connected therewmh or incidental thereto.

;B,E it enacted by Parliament in the Nineteenth Year of the
Republic of India as follows: —

CHAPTER 1

PRELIMINARY

1. (D) Thls Act may be called the State Agrlcultural Credlt Cor- @tort

porations Act, 1968. 7 - z;trl:_and
*(2) It shall come into force on such date as the Central Govern- ‘,{‘,:,‘;i*
% ment may, by notification in the Official Gazette, appoint, and N
different dates may be appointed for different States or for dlfferent
Union territories.
2. In this Act, unless the context otherwise requires,— Defini-
tions.

(a) “agrlcultural marketing society” means a co-operative
society the objects of which include the marketing of agricultu-
ral produce; .

(b) “agricultural operation” includes animal husbandry,
dalry farmlng, pisciculture and poultry farmlng

P Explanatzon —The expression p1sc1cu1ture ' includes the
¥ development of fisheries, both inland and marine, catching of
fish and all activities connected therewith or incidental thereto;
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(c) “agrlcultural processing soc1ety” means ‘a co- -operative

society the objects of which include the processing of agricultu-
ral produce;

(d) “agricultural produce” includes the produce of an agri-
cultural operation;

(e) “appropriate Government” means,—

(i) in relation to any Corporation established in a Union -
territory, the Central Government and

(i1) in relation to any Corporation estabhshed at any
other place, the State Government;

(f) “banking company” has the fneamng assigned to it In

clause (¢) of section 5 of the Banking Regulatlon Act, 1949; 106 of! 194!

(g) “Board” means the Board of d1rectors of the Corpora-
tion; .

; (h) “co-operative farming society” means a co-operative so-
‘ciety the objects of which include the cultivation of land on a
co-operative basis; :

(i) “Corporation”, in relation to a State or Union territory,
‘means the Agricultural Credit Corporation established under

section 3 in that State or Union territory, as %

(j) “director” means a member of the Board;

(k) “Food Corporation” means “the Food: Corpo"ratfon"' of.
Ind1a established under the Food Corporations Act, 1964; . .87 6f 1964

_ (l) “prescribed” means prescr1bed by rules made under th1s
Act;

(m) “Reserve Bank” means the Reserve Bank of India con-
‘stittited under the Reserve Bank of Ind1a Act 1934 2 of 1984
_ (n) “subsidiary bank” has the meaning ass1gned to 1t in‘the
State Bank of India (Subsidiary Banks) Act 1959 N 38 of 1958,

(o) “Central Co-operative Bank” “Co~pperat1ve Bank”, “Co-

operative. Society”, “Primary Agrlcultu;cal Credit’ Soc1e y”
“Scheduled Bank” “State Bank” and “State Co- oPeratl Bank’
“have the rneamngs respectively assigned o them in sectlon § 01 :

the Reserve Bank of India Aot, 1934. 2 of 1934,

L 3%.5»44:4—5 o 1972, B30 (e [ 19.7:69)
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"CHAPTER 1II

INCORPORATION OF STATE AGRICULTURAL CREDIT CORPORATIONS AND THEIR
CAPITAL

3. (I) The appropriate Government may, by notification in the Establlsffl-
Official Gazette, establish in any State or Union territory an Agri- et o

State
cultural Credit Corporation under such name as may be specified in fﬂ‘xgrwﬂ-
the notification: ' (élrreadllt '

Corpora-
Provided that no such Corporation shall be established in any tons.

State or Union territory other than the Siates of Assam, Bihar,
Orissa, Rajasthan and West Bengal and the Union territories of
Manipur and Tripura, except with the previous approval of the Cen-
tral Government, and no such approval shall be given by the Central
Government except after consultation with the Reserve Bank.

(2) The Corporation established under this Act shall be a body
corporate by the name specified in the notification referred to in

" sub-section (1), having perpetual succession and a common seal with

power, subject. to the provisiong of this Aect, to acquire, hold and dis-

pose of property, and to contract, and may by that name sue or be
sued,

4, (1) The Corporation shall establish its head office at such Head
place in the State or Unien territory as the appropriate Government gfr?dceother
may, after consultation with the Reserve Bank, specify. offices. .

(2) The Corporation may, after consultation with the appro-
priate Government, establish offices or agencies at other places in
the State or Union territory, as the case may be.

5. (1) The authorised capital of each Corporation shall be such ghare
sum as the appropriate Government may initially fix but it shall, in capltal
no case, he less than one crore of rupees or more than five crores of share
rupeeg holders.

Provided that where the authorised capital initially fixed is less
than five crores of rupees, the appropriate Government may, from’
time to time, increase the authorised capital to such sum not exceed-
ing five crores of rupees:

Provided further that where the appropriate Government is not
the Central Government, the initial fixation of the authorised capital
and any subsequent increase or reduction thereof, shall be made

with the prior approval of the Central Government.
1 M. of Law—63 '
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(2) The authorised capital of each Corporation shall be divided
into such number of shares as the appropriate Government may
determine and shall be issued as fully paid-up shares to the parties
mentioned in sub-section (3) at such times and in such manner and
to such extent as the appropriate Government may determine and
each of such shares shall have the same face value.

(3) Out of the capital issued under sub-section (2),—

(@) in the case of a Corporation established in a State, the
Central Government shall subscribe for thirty per cent. of the
share capital, and in the case of a Corporation established in a
Union territory, the Central Government shall subscribe for fifty
per cent. of the share capital;

~ (b) the Reserve Bank shall subscribe for tfwenty per cent.
of the share capital;

- (c) in the case of a 'Corporation established in a State, the
State Government shall subscribe for twenty per cent. of the -

aha .

share capital; L G, oot s i, £
(d) the Food Corporation, State Bank, subsidiary banks fan

banking companies may subscribe for, in the aggregate, thirty

per cent. of the share capital: :

Provided that none of the said parties shall subscribe for
more than fifteen per cent. of the share capital.

(4) The parties referred to in sub-section (3) shall subscribe for
" the shares before such date as may be specified in this behalf by the
Central Government by notification in the Official Gazette.

*(5) Subject to the provisions of sub-section (3), the Central Gov-
ernment shall determine the number of shares which are to be
allotted to the parties referred to in clause (d) of that sub-section:

Provided that if any of the parties referred to in clause (d) of
sub-section (3) fails to subscribe, by the date specified by the Central-
Government under sub-section (4), for any share allotted fo it, such
share shall be subscribed for by the Central Government, the Re-
serve Bank and the appropriate Government in such proportions as
may” be determined by the Central Government:

" provided further that the shares subscribed for by the Central.
Government, the Reserve Bank and the appropriate Government, in
pursuance. of the provisions of the foregoing proviso, may be trans-
ferred to any party who is eligible under clause (d) of sub-section
(3) to subscribe for such shares in the first instance, so, however,
that the total number of shares held by any of the parties referred

3 S b5 o 0,80 (g 070



&

NeT CQR [SE MSURUYRE

BTV

oF 1968]  State Agricultural Crédit Corporations _ 487

to in that clause does not exceed fifteen per cent. of the share capital
of the Corporation.

6. Save as otherwise provided in the second proviéd to sub-section

(5) of section 5, the shares of the Corporation shall not be transfer-
able.

CHAPTER III
MANAGEMENT OF THE CORPORATION

. 7. (1) The general éuperintendence, direction and management
of the affairs and business of the Corporation shall vest in a Board

of directors who may exercise all the powers and discharge all the-

functions which may be exercised or discharged by the Corporation
other than those which are expressly directed or required by this
Act to be done by the Corporation in general meeting.

\2) The Board in discharging its functions shall act on business
principles, regard being had to public interest.

8. In the discharge of its functions, the Corporation shall be guid-
ed by such directions in matters of policy involving public interest
as the Central Government may, in consultation with the Reserve
Bank, give to it in writing and, if any question arises whether a
direction relates to a matter of policy involving public interest, the
decision of the Central Government thereon shall be final.

9. The Board of directors of the Corporation shall con51st of the
following, namely:—

(a) one director to be nominated by the Central Govern-
ment who shall be the Chairman of the Board;

(b) two directors nominated by the appropriate Govern-
ment, one of whom shall be a person who has 'special knowledge
of co-operation and who is not an employee of the Central or
State Government or of the Reserve Bank, State Bank, subsi-
diary bank, @arrﬁ{ing company, or Food Corporation?

(¢) one director to be nominated by the Reserve Bank:

(dy two directors to be elected in such manner as may be
prescribed by the parties subscribing for shares in pursuance of
the provisions of clauseé (d) of sub-section (3), and sub- sect1on
(5) of section 5;

(¢) a managing director, to be appointed by the Central
Government and, except in the case of first appointment, after
consultation with the Board:

B 5%; é«'/?’d» 5of 197, 9 20 (w-vf.19.7.69),
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Provided thé_t, in- appointing & managing director of a
Corporation established in a State, the Central Government may
also. consult the Government of that State.
Managing - 10. (1) 7 . : irect: —
director.g 0. (I) The managing director shall

(a) be a whole-time officer of the Corporation;

(by perform such duties as the Board may, by regulations
or otherwise, assign to him;

"(c) hold office for such term, not exceeding three years, as

the Central Government may specify at the time of the appoint-
ment and be eligible for re-appointment;

(d) receive such salary and allowances and be governed

by such terms and conditions of service as the Central Govern-
ment may— '

(1) in the case of first appointment determine, or

" (i) in the case of any subsequent appointment, deter--
mine after consultation with the Board.

(2) The Central Government may, after consultation with the

-Board and for sufﬁc1ent cause, remove the managlng dlrector from
. office. i

Provided that no managing director shall be so removed unless

he has been given an opportunity of showing cause against hls re-
moval.

(3) If the managing director is by infirmity or otherwise render-
ed incapable of carrying out his duties or is absent on leave or
otherwise in circumstances not involving the vacation of his ap-
pointment, the Central Government may, after consultation with
the Board, appoint another person to act in his place during his

absence.
Term of 11. (I) A nominated director, other than the managing director,
office of  shall hold office during the pleasure of the authority nominating
g&f}tors him and the period of such office, unless terminated earlier, shall be
than ma- two years.
naging : :
director.

Provided that a nominated director shall be eligible for renomi-
nation.

(2) An elected director shall hold office for a period of two
years from the date of hig election;
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Provided that an. elected director shall continue in office until
the election of his successor.

12. No person shall be a director who,—

(a) except in the case of the managing director, is a sala-
ried official of the Corporation, or

(b) is, or at any time has been, adjudged insolvent or has

suspended payment of his debts or has compounded with his
creditors, or

(¢) is of unsound mind and stands so declared by a com-
petent court, or

(d) is or has been convicted of an offence which, in the
opinion of the Central Government, involves moral turpitude.

13. (1) If a director,—

(a) becomes subject to any disqualification specified in sec-
tion 12, or

(b) is absent without leave of the Board for more than
“three consecutive meetings thereof,

his seat shall thereupon become vacant.

(2) The managing director or any other director may resign his
office by giving notice thereof in writing to the authority by which
he was appointed or nominated, or if he is a director elected under

accepted, shall be deemed to have vacated his office.

14. (I) The Board may constitute an Executive Committee con-
sisting of the Chairman of the Board, who shall be the Chairman
thereof, the managing director and two other directors, one of whom

shall be a person nominated by the appropriate Government under
clause (b) of section 9.

(2) The Executive Committee shall discharge such functions as

may be prescribed, or may be delegated to it, by the Board.

(3) The Board may constitute such other committees, whether
consisting wholly of directors or wholly of other persons or partly
of directors and partly of other persons, as it may think fit for such
purposes as it may decide.

15. (I) The Board or the Executive Committee or any other
committee shall meet at such times -and places and shall observe

-such rules of procedure in regard to the transaction of business at

its meetings as may be prescribed.
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(2) Three directors personally present at any meeting of the
Board and two members personally present at a meeting of a com-
mittee shall be the quorum for such meeting.

(3) If, for any reason, the Chairman of the Board or of any com-
mittee is unable to attend any meeting of the Board or the Commit-
tee, as the case may be, the members present at the meeting shall
elect one of them to preside at the meeting.

(4) If for any reason a director nominated under clause (a),
clause (b) or clause (¢) of section 9 is unable to attend any meet-
ing of the Board or of any committee if he is a member thereof, the
Government or the Reserve Bank by which such director was no-
minated may depute any other person to attend such meeting and
the person so deputed shall, for the purposes of the said meeting,
be deemed to be a director nominated under clause (a), clause (b)
or clause (c), as the case may be, of the said section 9 or a member
of the committee concerned.

(5) All questions which may come up before any meeting of the
Board or a committee shall be decided by a majority of votes of
the members present, and in the event of an equality of votes, the
Chairman of the Board or of the Committee, as the case may be, or

~in his absence the person presiding, shall have a second or casting

vote.

16. Every director or member of a committee who has any
direct or indirect pecuniary or other interest in any matter coming
up for consideration at a meeting of the Board or a committee
shall, as soon as possible, after the relevant facts or circumstances
have come to his knowledge, disclose the nature of his interest at
such meeting and the disclosure so made shall be recorded in the
minutes of the meeting of the Board or of the Committee, as the
case may be, and no such director or member shall thereafter take
any part in any deliberation or decision of the Board or committee
with respect to-that matter nor shall his presence at such meeting
be taken into account for the purpose of determining the quorum
for the meeting at the time of such deliberation or voting, and if he
does vote, his vote shall be void: '

Provided that nothing contained in this section shall apply to
such director or member of a committee by reason only of his being
a shareholder holding not more than twe ver cenf, of the paid-up
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capital in any public company as defined in - the Companies Act,
-1956, or in any other Corporation established by any law for the
time being in force in India or in any co-operative society, with
which or to which the Corporation has entered into or made, or pro-

poses to enter into or make a contract, loan, arrangement or pro-
posal.

17. (1) No act or proceeding of the Board or of any of its com- ?;;gicrtj_in
mittees shall be questioned or be invalid on the ground merely of metnts
the existence of any vacancy in, or any defect in the constitution of, to

» invalidate
the Board or the committee, as the case may be. ] acts, etc.

(2) No act done by any person acting in good faith as a director
or member of any committee shall be deemed to be invalid merely
on the ground that he was disqualified to be a director or member
or that there was any other defect in his nomination or appointment.

18. Every director and every member of a committee shall be reesand
paid such fees and allowances as the Board may, by regulations, allowan-

c f
~ determine, for attending the. meetings of the Board or, as the case d??egtors

may be, any of its committees, or attending to any other work of and

members
the Corporation: of com-

. mittees.
" Provided that no fees shall be paid to the Chairman, managing

director or any other director, if he is an officer of the Gevernment,

I AA A p(u\
Reserve Bank, State Bank subsidiary bank l:bankmg company or -« LS P»‘ 7

e (sanls | 1
Food Corporation.

‘CHAPTER IV

Business anD FuNDs OF THE CORPORATION

19. Subject ‘to the provisions of this Act, the Corporation may mysiness

transact the following kinds of business, namely:— _ ‘{Vl‘ig%lor-
' poration
(¢) the granting of loans and advances, repayable within may

a period, not exceeding five years, to agriculturists, agricultural fransact.
marketing societies, agricultural processing societies, Central
Co-operative Banks, co-operative farming socifies or primary
agricultural credit societies for agricultural operations or for

such other operations connected therewith as the Board may by
regulations determine;

(b) the drawing. making, accepting, discounting, buying,

selling, collecting and dealing in bills of exchange, hundies,
promissory notes, coupons, drafts, bills of lading, railway

< j,m iy 74%5;/ ;q;o, 5. 2. (W.cy. /9.7' éc_})
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receipts, warrants, debentures, certificates, scrips and other
instruments, and securities whether transferable or negotiable
or not;

(¢) the granting and issuing of letters of credit and acquir-
ing, holding, issuing on commission, underwriting and dealing
in stock, funds, shares, debentures, debenture stock, bonds,
obligations, securities and investments of alt kinds;

(d) the purchasing and selling of bonds, scrips. or other
forms of securities on behalf of constituents or others, the nego-
tiating of loans and advances, the receiving of all kinds of bonds,
scrips or valuables on deposit or for safe custody or otherwise,
providing of safe deposit vaults, and collecting and transmitting
money and securities; ' ‘ ' :

(e) the earrying on of agency business of any description
including the clearing and forwarding of goods, gwag of -
receipts and discharges; : : SR

(f) the entering into centracts of indemnity, suretyship or
guarantee with specific security or otherwise;

(9) receiving in consideration of the services mentioned in -
clauses (b), (¢), (d), (¢) and (f) such commission ag may be
agreed upon; :

(h) managing or selling of any property which may come
into the possession of the Corporation in satisfaction or part
satisfaction of any of its claims;

(i) acquiring or holding of any property or any right, title

- or interest in any property which may form the security or a

part of the security for any loan or advance or which may be
connected with any business of the Corporation;

(j) any other kind of business which the Central Govern-

ment may, on the recommendation of the Reserve Bank, autho-
rise; IR

(k) generally the doing of such things and matters as may

be incidental to or consequential upon the discharge of its func-

tions under this Act.

20. Subject to the provisions of this Act, the Corporation may,

for the purposes of carrying out of its functions under this Act,—

(o) re-discount with or sell to the Reserve Bank or borrow
money from that Bank and for that purpose, the Corporation
shall be deemed to be a State Co-operative Bank within the
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meaning of clause 2(a), clause 2(b), clause 2(bb) and clause
3 of 1934, (4) of section 17, sub-section (2) of section 46A and sub-section
(2) of section 46B of the Reserve Bank of India Act, 1934;

(b) borrow money from the Central Government or the
State Government or such other authority or institution as ap-
proved in this behalf by the Central Government on such terms
and conditions as may be agreed upon.

21. The Corporation may, with the prior approval of the Reserve Deposits

ith the
Bank, accept deposits from the appropriate Government, a Ilocal ‘Cllvrl)rpora-
authority or any other person whether incorporated or not. - tion,

22, The aggregate of the amounts borrowed and deposits accepted Limits on
by the Corporation and outstanding shall not at any time exceed ten ?rfg_:?ga
times the amount of .the paid-up share capital and the reserve fund deposits.
of the Corporation nr, with the prior approval of theé Central Gov-

ernment, fifteen times the amount of such paid-up share capltal and
reserve fund

23. The Corporation shall establish two separate funds, name- t00rptora—
) 1on to
ly:— , : ~ maintain
. two
(a) Agricultural Credit (Stabilisation) Fund (hereinafter funds. .

referred to as. Stabilisation Funds), and
L (b) Reserve Fund. R L LR S
~ '24. (1) To the Stabilisation Fund shall be credited such sum, not Stabili-
~being less than ten and not more than fifteen per cent. as the Sation

Fund.
Corporation may deem fit from out of its net annual profits before o
declaring a dividend.

(2) Subject to such .conditions as may be specified by the Board

. by regulations, the amount lying to the credit of the Stabilisation

Fund shall be utilised solely for the purpose of making loans or

advances with a view to enabling any co-operative society or other

person to pay its or his dues in cases where, in the opinion of the

Corporation, such society or other person is unable to pay such dues
in time owing to drought, famine or other natural calamities,

25. (1) To the Reserve Fund shall be cred1ted such sums not being R ,
more than fifteen per cent. as the Corporation may deem fit out of FS;?V?
its net annual profits before declaring a dividend.

(2) The amounts lying to the credit of the Reserve Fund shall be

~ utilised- solely for such purposes as the Board may by regula’uons -

,l,.spec1fy v AP R ORI SN S S
"1 M. of Law—64 ' : e,
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26. After making provision for bad and doubtful debts, deprecia-
tion of assets and all other matters which are usually provided for
by bankers, and after crediting to the Stabilisation Fund under sec-
tion 24 and to the Reserve Fund under section 25, the Corporation

‘may, out of its annual net profits, declare a dividend.

27. All moneys belonging to the Corporation which may not for

‘the time being be required by it shall be—

(a) deposited with the Reserve Bank or with any agéncy
of the Reserve Bank or in consultation with the Reserve Bank

. with a Scheduled Bank, State Co- operatlve Bank or- Ceritral Co-
~ operative Bank; or

- (by invested in the securities of the Central Governmexi‘t'cir
‘any State Government or in securities in which a trustee’ may
invest money under clause (@), clause (b), clause (bb), clause _
# (¢) orclause (d) of section 20 of the Indlan Trusts Act, 1882; or 2 of 1882.
w (c) utilised in such other manner as may be approved, by
the Reserve Bank

*28. Where any amount is due to the Corporation in respect of
loans or advances or other financial accommodation granted by it to
any person, the Corporation or any person authorised by .it in writ-
’i‘ng'in'this behalf, may, without prejudice to any other mode of re-

_covery, make an application to the appropriate ‘Government for the

_recovery ‘of the amount due to it, and if the appropriate Government,

_or such autherity, as that Government may specify-in this behalf,:is

satisfied, after following such procedure as may be_prescri—bed, that
‘any amount is so due, it may issue a certificate for that amount to

- the ‘Coliector, and the Collector shall proceed to recover that ‘érount
- in the same manner and under the same condltlon as 1f it were- an
-arrear of land revenue,

29. .(1) ‘Subject to the provisions of any law. relating to co-opena-
tive ‘societies for the time being in force, the Corporation may—

(a) acquire the whole or any part of the bus1ness 1nc1ud1ng
the assets and liabilities of a co- operatlve soc1ety, :

(b) transfer the whole or any part of its business; 1nc1ud1ng
. its assets or liabilities to a co-operative society.

(2) The terms and conditions relating to such acq_UISlth:“
.transfer,.if: agreed upon by the Board and the co- operatlve soc1ety
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concerned shall be submitted to the Reserve Bank for its approval
and that Bank may by order in writing (hereafter in this section
referred to as the order of ‘approval) accord its approval thereto:

Prov1ded that where such vau1s1t10n or transfer involves -the
acquilsition of the assets of the co- operative society or a transfer of
the liabilities of the Corporation to the co-operative society, no such

approval sh.all be accorded by the Reserve Bank; unless it is satlsﬁed

(?) the co-operative society has given notice of the proposed
acquisition ‘or transfer, in such manner as may be provided:
. under the law relatlng to co-operative societies applicable to it,
-t all its members and creditors, giving them the option, of
. demanding payment of their share or dues, as the case may be,
and ; lI
(it) all the members and creditors have assented to the
proposal or deemed to have assented thereto by virtue of any
‘member or creditor failing to exercise his option within. such
Period as may be specified in accordance with such law relatlng
to co-operative societies for the time being in force

" "(3) The terms and conditions as approved by the Reserve Bank
~ shall come into effect from the date specified by the Bank in this
behalf in the order of approval and be binding upon the Corpora-
tion. and. its shareholders and creditors and if such law relating to
co-operative societies so provides be binding also upon the co-opera-
tive somety and its shareholders and creditors.

(4) If for any reason the terms and cond1t1ons cannot come 1nto '
' effect_-on the date specified in the order of approval, the Reserve
Bank may fix another suitable date for that purpose. ‘

(5) On the date on which the terms and conditions as aforesaid
come into effect, the business, assets and liabilities of the Corpora-
’ﬁi__,on, o-r'\_as' the case may be, the co-operative society concerned, shall,
by wvirtue of and in accordance with the provisiens of the aforesaid
order of approval, and if such law relating to co-operative societies
so provides, stand transferred to, and become the business, assets

and liabilities of the co-operative society or the Corporat1on as the
case may be,
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. CHAPTER V

(GENERAL MEETINGS
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30. (1) A general meeting (in this Act referred to as an annual

| general meeting) of the Corporation shall be held at the Head Office

of the Corporation within three months from the date on which the
annual accounts of the Corporation are closed, and any other general
meeting may be convened by the Board at any other times

Provided that the Central Government may extend the time

within which any annual general meeting shall be held, by a period

not exceeding one month.

" (2) The shareholders present at an annual general meeting shall

be entitled to discuss the balance-sheet and profit and loss account
of the Corporation, the report of the Board on the working of the

Corporation for the period covered by the accounts and the auditor’s
report on the balance-sheet and accounts. ‘

oo CHAPTER VI

L4

ACCOUNTS, AUDIT AND RETURNS

- 31 (I) The balance-sheet and accounts including the profit and
loss account of the Corporation shall be prepared and maintained in
such form and manner as may be prescribed.

~ (2) The Board shall cause the books and accounts of the Gorpora-

tion to be balanced and closed on the thirtieth day of June each year.

32. (1) The accounts of the Corporation shall be audited by an

~auditor duly qualified to act as auditor under sub-section (I) of sec-

tion 226 of the Companies Act, 1956 who shall be appointed by the

1 6f 1956. -

Board with the previous approval of the Reserve Bank and shall

receive such remuneration from the Corporation as the Board may,
with the approval of the Reserve Bank, fix:

~ Provided that the first auditor shall be appointed by the Central

Government within one month from the establishment of the

Corporation on such termg and conditions as the Central Govern-
ment may determine:

, (25 The auditer so appointed shall hold office from the conclusion
of the .annual general meeting of the Corporation until the conclu-

sion of the next annual general meeting: R
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Provided that the first auditor shall hold office until the conelu-
sion of the first annual general meeting.

" (3) The Corporation shall supply its auditor with a copy of its
annual balance-sheet and it shall be the duty of the auditor to exa-
mine such balance-sheet together with the accounts and vouchers
relating thereto and he shall have a list delivered to him of all books
kept by the Corporation and shall at all reasonable times have access

to the books, accounts, vouchers and other documents of the Corpo-
ration. I SRR i \

'(4) The auditor may, in relation to the accounts of the Corpora-

tion of which he is the auditor, examine any director or any officer
ot employee of the Corporation and shall be entitled to require from
the officers of the Corporation such information and explanation as
he may think necessary for the performance of his duties.

(5) The auditor shall make a report to the Corporation upon the
annual balance-sheet and accounts examined by him and in every
such report he shall state whether in his opinion the accounts exhi-
bit a true and fair view,—

. (a) in the case of the balance-sheet, of the state of affairs of

the Corporation at the end of the year, and

(b) in the case of the profit and loss account, of the profit
- or loss for the year, and, in case he had called for any explana-
tion or information from the Board, whether it has been given
and whether it is satisfactory.

(6) Without prejudice to anything eontained in the preceding
sub-sections, the Comptroller and Auditor-General of India may, if
so requested by the Central Government, examine and report upon
the accounts of the Corporation and any expenditure incurred by
him in connection with such examination and report shall be pay-

able by such Corporation to the Comptroller and Auditor-General

of India. (

33. (1) The Corporation shall furnish, from time to time, to the
appropriate Government and to” the Reserve Bank such returns as
the appropriate Government or the Reserve Bank may require.

(2) The Corporation shall furnish to -all its shareholders within
three months from the date on which the annual accounts of the
Corporation are closed, or within such further time not exceeding
one month as the Central Government may specify, a copy of the
balance-sheet as at-the close of that year and a profit and loss ac-
count for the year, the auditor’s report and a report of the Board on

Returns.
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the working of the Corporatlon during the year, and copies- of  the

said balance-sheet, profit and loss account and reports shall be pub—'
lished:in the ‘Official Gazette.

(3) The Corporation shall furnish a statement in such form as
may be prescribed of its assets and liabilities as at the close of busi--
ness on the last Friday of each month or if that day is a public holi-;

o, £ 1881.
day under the Negotiable Instruments Act, 1881, as at the close of 260
business at the preceding working day, to the Reserve Bank: w1th1n
ten days from the date to which the statement relates. . ‘
R CHAPTER VII
- APPLICATION OF CERTAIN Acts TO THE CORPORATION
Certain 34, The provisions of sections 8, 9, 20, 20A, 21, 23, 24, 26, 34A, 35
OV1sions
é)f 'lc(he [excluding sub-section (4)], 35A, clause (a) of sub-section” (1) of
anking . _ . .
Regula- section 36, and sectiong 46, 47, 50, 53 and 54 of the Banking Regula-
ti Act, . ) R . .
_11529, to” tion Act, 1949, shall apply to or in relation to the Corporation as they 10 of 1949.
?f *’Zﬁ; -apply to or in relation to co-operative banks.
; Corpora-
: ticn.
| -
’ pggﬁziigns 35. The provisions of sections 18 and 42 of the Reserve Bank of
; %fé;felfve India Act, 1934, shall apply to or in relation to the Corporat10n as 2 of 193¢,
|
i Bank of they .apply to or in relation to a State Co- operat1ve Bank.
India Act,
1934, to
apply
to the
Corpora-
tion.
geselgvg' 36. Save as otherwise provided in this Act, nothing’ contained in
anx o
India Act, the Reserve Bank of India Act, 1934 and the Banking Regulation Act 2 of 1934.
1934 and 10 of 1949,
Banking 1949, shall apply to or in relation to-the Corporation.
z Regula-
: tion Act,
1949, not
to apply
; ! except as
t . otherwise

i provided,
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1801891, 37. The Bankers’ Books Evidence Act, 1891, shall apply to or in ggﬁk o
. . . €rs
. relation to the Corporation as it applies to or in relation to a bank EO%{S _
. vidence -
as defined in section 2 of that Act. : Act, 18’991
: to apply.
43 of 1961. 38. For the purposes of the Income-tax Act, 1961, or any other Sorpora-
- enactment for the time being in force relating to any tax on income, tlémbe
profits of gains the Corporation shall be deemed to be a co-operative ?(f egf;ei
" society. ' i e
society
for the
purposes -
of
- Income-
. - : . - _ tax Act,
39, Notwithstanding anything contained in the Indian Evidence gﬁ;t
1 of 1872, Act, 1872, or any other law for the time being in force, no Court, Ttribu;nil'
_ ete, no
Tribunal or other authority shall have power to require the Corpora- ‘o gequire
e K . pr -
- /. tion, the Reserve Bank or any officer of the Corporation or the Re- tio?n 1(1)(;
* iserve Bank to produce before such Court, Tribunal or other autho- fﬁé’ﬁéﬁt&i
rity the report of any inspection, or any copy thercof, made by the g’féde by
10 of 1045 Reserve Bank in pursuance of section 35 of the Banking Regulation Reserve
0 . . . .
- Act,. 1949, as applied to the Corporation under section 34.
f CHAPTER VIII

-~

e T MISCELLANEOUS

V 40. Every dirgctor, member of a committee, ‘auditor, officer or Eggl’agfa*
other employee of the Corporation shall, before entering upon his fidelity
V":':di,,l."t_,fies, ﬁxélsfe a declaration of fidelity and secrecy in the form set out sgg*ecy.
_.in the Schedule.

41. (1) Every director shall be indemnified by the Corporation {)I%dgglélg_ty
against all losses and expenses incurred by him in the discharge of tor.

- his duties except such as are caused by his own wilful act or default.

(2) A director shall not be responsible for anything done ‘or
- ‘omitted to be done by any other director or officer or other employee
5_ of'the Corporation or for any loss or expenses resulting fo the Cor-
. poration by the insufficiency or deficiency of value of, or title to, any
A property or securify acquired or taken on behalf of the Corporation
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in good faith, or by the wrongful act of any auditor or any person
under obligation to the Corporation, or by anything done in good
faith in the execution of the duties of his office or in relation thereto.

42. No suit or other legal proceeding shall lie against the Corpora-
tion or the Central or State Government or the Reserve Bank or
any director or officer of the Corporation or of the Central or State
Government or of the Reserve Bank or any other person authorised

- by the Corporation to discharge any functions under this Act, for

any loss or damage caused or likely to be caused by anything which

is in good faith done or intended to be done in pursuance of this
Act.

43. (1) No provision of law relating to the winding up of com-
panies or corporations shall apply to the Corporation and the Corpo-
ration shall not be placed in liquidation save by order of the Central

~ Government made in consultation with the State Government and

Reserve
Bank to
submit
report.

Staft

of the
Corpora-
tion and
delega-

‘tion of

powers.

_in such manner as it may direct.

(2) Without prejudice to the provisions of sub-section (1), any
order made by the Central Government for the liquidation of a
Corporation may provide for all matters for effectively winding up
the affairs of the Corporation, including the repayment of capital,
disposal of any fund established under this Act, the transfer of the
business, property, assets and liabilities, rights, interests, privileges
and obligations of whatever nature of the Corporation to such insti-
tution or institutions as the Central Government may direct and

. payment, receipt or disposal of compensation arising out of such-

transfer. -

44, The Reserve Bank shall, on the expiry of a period of three
yearé, from the date of establishment of the Agricultural - Credit -
Corporation in a State or Union territory and thereafter at an inter-
" val of three years and within such time as the Central Government
may specify, submit a report to that Government as to the working
of the Corporation and forward a copy thereof to the State Govern-
ment concerned.

45. (1) The Corporation may appoint such officers, advisers and
employees as it considers necessary for the efficient performance of
its function and determine, by regulations or otherwise, their condi-
tions of appointment and service and the remuneration p,a.‘yable to
‘them. ‘ : ]

(2) The Board may, by general or special order, delegate to the
Managing Director or to any other officer of the Corporation, subject
to such conditions and limitations, if any, as may be specified, such
of its powers and duties under this Act as it may deem necessary.
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46. (1) The Central Government may, by notification in the Power

Official Gazette, make rules for carrying out the purposes of this (":grf?real
Act. : ’ Govern-
ment to

(2) In particular, and without prejudice to the generality of the make

foregoing power, such rules may provide for all or any of the follow- rules.
ing. matters, namely:—

(a) functions which shall be discharged by the Executive _
Committee;

(b) rules of procedure with regard to the transaction of °
. business at -a meeting of the Board;

(¢) rules of procedure with regard to the transaction of
business at a meeting of any committee constituted by the Board;

(d) the procedure to be followed by the appropriate Gov-
ernment or the authority specified by the appropriate Govern-
ment for issuing the certificate under section 28;

(e) the manner in which the general meeting shall be
convened, the quorum therefor, the procedure to be followed
thereat and the manner in which voting rights may be exercised;

(f) form and manner in which accounts shall be maintained
the balance-sheet and prefit and loss account shall be prepared;

(g) form in which statement of assets and liabilities shall
be furnished; '

(h) any other matter which is required to be, or may be
prescribed.

(3) Every rule made under this section shall be laid as soon as
-may be after it is made, before each House of Parliament while it is
in session for a total period of thirty days, which may be comprised
in one session or in two successive sessions, and if before the expiry
of the session in which it is so laid or the session immediately follow-
ing, both Houses agree in making any modification in the rule or
both Houses agree that the rule should not be made, the rule shall
thereafter have effect only in such modified form or be of no effect
as the case may be; so, however, that any such modification or
annulment shall be without prejudice to the validity of anything
previously done under that rule.

47. (1) The Board may, after consultation with the Reserve power
Bank, make regulations not inconsistent with the provisions of this of the
Act and the rules made thereunder, to provide for all matters for t(? i’{gke
which provision is necessary or expedient for the purposes of giving regula-
effect to the provisions of this Act. ) tions.

1 M. of Law—65
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(2) In particular and withoﬁt_prejudice to the generality of the
foregoing provisions, such regulations may provide for all or any of
the following matters, namely: — .

(a) duties which-_the managing director shall perform;

(b) fees and allowances which may be paid to every direc-
tor for attending any meeting of the Board or any committee
thereof or for attending to any other work of the Corporation;

(c) duties, conduct, salaries and allowances and conditions
of service of officers and other employees of the Corporation;

(d) establishment and maintenance of provident and other
benefit funds for the employees of the Corporation;

: (e) the delegation of powers and functions to the officers
-and employees of the Corporation; ‘

(f) the purposes connected with agricultural purposeé for
which the Corporation may grant loans and advances;’

(g) the conditions subject to which the amount in the
Stabilisation Fund may be utilised; ‘

(h) the manner in which the amount in the Reserve Fund °
may be utilised; _

(1) conditions which the Corporation> may impose on any
loan or advance made by it;

'(j) any other matter which is, or may be, necessary for the
efficient conduct of the affairs of the Corporation.

(3) Notwithstanding enything contained in sub-section (1), the

Reserve Bank may at any time within three months from the' com-

. mencement of this Act make regulations with regard to any of the

matters specified in sub-section (2) but the regulations so made may

be rescinded or modified by the Board in exercise of the powers
conferred on it by sub-section (I).

Amend- 48. In clause (f) of section 2 of the Agricultural Refinance Cox--
ment of poration Act, 1963, after sub-clause (it), the following sub-clause

Act 10
of 1963.  shall be inserted, namely:—

“(#i) an Ag‘ricultural Credit Corporation .established under
section 3 of the State Agricultural = Credit Corporations Act,
1968.". o B o
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THE SCHEDULE

(See section 40)

........ , do hereby declare that I will faithfully, truly
and to the best of my judgment, skill and ability execute and per-
form the duties required of me as a director, officer, employee or
auditor (as the case may be) of the Agricultural Credit Corpora-
tion and which properly relate to any office or position in the said
Corporation held by me.

I further declare that I will not communicate or allow to be
communicated to any person not legally entitled thereto any in-
formation relating to the affairs of the Corporation nor kwill I
allow such person to inspect or have access to, any books or docu-
ments belonging to, or in the possession of, the Corporation and
relating to the business of the Corporation. o

Signature -
Signed before me. ‘

1A (o 12 424




